
    

 

      

       

     

      

     

        

     

 

           

      

          

 

       
    

  
     

     
  

  

  

  

            

        

         

  



         

         

           

             

          

          

          

          

      

           

           

              

         

           

      

       

         

     

            

           

              

         

        
        

 



             
          

             

             

             

        
              

              
           

   

             
           

          

               

             

                

           

          

          

             

           

            

             

              

              

      



           

            

            

             

  

             

              

              

           

              

            

   

              

       

             

             

              

            

           

          

              

            

        



           

           

               

           

             

             

          

                

              

         

               

           

            

           

             

           

             

           

             

           

              

          

           



central Govemment thorugh the office of Regional Director, westem Region,

Mumbai, (iv) BSE Limited, (v) National Stock Exchange of India Limited, (vi)

Reserve Bank of India (vi) Registrar of companies, Mumbai with a direction that

they may submit their representation(s), if any, within a period of 30 (Thirty) days

from the date of receipt of such notice to the Tribunal with a copy/ies of such

representation(s) shall simultaneously be served upon the Applicant company,

failing which, it shall be presumed that the authorities have no representation(s) to

make on the arrangement as per Rule g of the companies (compromises,

Arrangements and Amalgamations) Rules, 2016.

18. Applicant company to file affrdavit of service in the Registry proving dispatch of

notices upon creditors, publication of notices in newspapers and notices to

Regulatory authorities as stated in clause 17 above and publication of notice in

newspapers

B.S.V. Prakash Kumar, em ber (Judicial)
V. Nallasenapathy, Member (fechnical )
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